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The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) No, Sir.

(b)- Does not arise.

(¢c) The financial requirements of
the Ci are scrutinised when
the Budget Estimates and Revised
Estimates are examined and also
when Government sanctions every
quarter release of funds to the Cam-
mission. The progress in expenditure,
in disburseraents to State Boards and
institutions and in the submission of
utilisation certificates by the State
Boards and institutions are examined
at the monthly meetings of the Com-
mission which are attended by re-
presentatives of Government. When
the Audited Annual Accounts of the
Commission are received and examin-
ed and when replieg are drafted for
the Public Accountg Committee, the
finances of the Commisgion are again
carefully scrutinised.

Loan to Khadi Commission

882. Shri Sidheshwar Prasad: Will
the Minister of Commerce be pleased
to state:

(a) what is the total amount of loan
advanced by Government to the Khadil
Commission - till the 31st December,
1965;

(b) how much loan and interest
thereon has been paid by the Commis-
sion in time; and

(c) what steps have been taken by
Government to recover the dues?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):

(a) Rs. 6510 crores.

(b) and (c). Repayment of loans
by the Commission to Government will
require withdrawal of the loang given
by the Commission to the institutions.
This will affect the production pro-
gramme of the Commission as the in-
stitutions do not have any working
eapital. Pending an assessment by
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the Commission and Government of
the quantum of working fund requir-
ed by the Commission, the loans fal-
ling due 'for repayment are being re-
newed to serve as the working fund

Interest amounting to Rs. 50,08,182
recovered by the Commission from
the State Boards and institutions has
been credited by the Commission to
Government.

According to the terms and condi-
tions for the grant of loans, Govera-
ment pays subsidy in lieu of conces-
sion in interest and credits the amount

‘to make good any short-fall in inter-

est payable by Commission to Gov-
ernment.

Loaa to State Khadi and Vilage
Industries Boards

883. Shri Sidheshwar Prasad: Will
the Minister of Commerce be pleased
to state:

(a) what t has been d
as loans to the Khadi and Village
Industries Boards in the various

States by the Khadi Commission till
the 31st December, 1865;

(b) what amount has been paid
back by each Board to the Commis-
sion till the 31st December, 1885; and

(¢) what steps are being taken to
recover the dues?

The Deputy Minister in the Minis-
try of Commerce (Shri Bhafl Qureshi):
(a) to (c). Information is being
collected. and will be laid on the
Table of the House in due course.

Intensive Area

884. Shri Sidbeshwar Pramad: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fect that an
Evaluation C ittee was appointed
under the chairmanship of Prof. Rao
to study the working of the ‘Intensive
Area Scheme’ of the Khadi Commis-
sion;
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(b) if so, what are the findings and
recommendations of the Committee;
and

(c) how far these recommendations

have been implemented by the Khadi
Commission?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi) ;
(a) At the instance of the Khadi
and Village Industrieg Commissjon,
the Institute of Economic Growth
agreed to study the working of the
Intensive Area Scheme. Dr. V. K. R.
V. Rao, Director of the Institute in
collaboration with Dr, Khugro and
Dr. Lakshminarayan ¢ this
study and submitted an Evaluation
Report.

ducted

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-5598/66].

(c) The recommendations are kept
in view by the Commission while im-
plementing the Integrated Develop-
ment Programme.
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Price of By-product of Hard Coke

886. Shri Ram Harkh Yadav: Will
the Minister of Mines and Metals be
Pleased to state:

(a) whether Government have de-
controlled the price and distribution
of by-product hard coke with
effect from the 15th January, 1966;

(b) if so, whether Government
have constituted a Committee in this
connection; and

(¢) the constitution and functions
of the Committee?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) Yes, Sir.

(b) Yes, Sir.

(c) The Committee consists of the
following:—
(1) Coal Controller—Chairman.

(2) One representative each of
the following:—

(i) Hindustan Steel Ltd.

(ii) Tata Iron and Steel Co.
Ltd.

(iii) Indian Iron and Steel Co.
td.

(iv) Durgapur Projects Ltd. (of
West Benga] Government).

(v) The Railways.
(3) Two representatives of Hard

Coke By-product Producers’
Association.

The main functions of the Com-
mittee are:—

(1) to review the prices at which
By-product hard coke is sold





